




















 

Hindu 

SC orders NHRC to monitor Mental Health Authorities across the country 

A petition had highlighted the plight of mentally-ill prisoners who were found chained at a 

“faith-based” asylum at Badayun in Uttar Pradesh 

https://www.thehindu.com/news/national/sc-orders-nhrc-to-monitor-mental-health-

authorities-across-the-country/article70213534.ece 

Updated - October 29, 2025 06:25 am IST - NEW DELHI 

The Hindu Bureau 
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The Supreme Court on Tuesday (October 28, 2025) transferred to the National Human 

Rights Commission (NHRC) a petition that sought the proper functioning and monitoring 

of Central and State Mental health Authorities across the country. 

The order issued by a Bench headed by Justice P.S. Narasimha stemmed from a petition 

filed by advocate Gaurav Kumar Bansal in 2018, which highlighted the plight of mentally-

ill prisoners who were found chained at a “faith-based” asylum at Badayun in Uttar 

Pradesh. 

Mr. Bansal had, at the time, sought the constitution of Central and State Mental Health 

Authorities separately to protect the rights of individuals with mental illness in accordance 

with the provisions of the Mental Healthcare Act of 2017. 

The petitioner had sought separate funding for these authorities and mental health review 

boards that would be put in place. 

The Health Ministry subsequently filed an affidavit in court saying the authorities have 

been notified. 

“In view of the fact that Central Mental Health Authority as well as the authorities 

constituted by the States and Union Territories, are functioning, we are of the opinion that 

the interest of justice will be subserved if the NHRC monitors the writ petition and passes 

directions after hearing these authorities,” the apex court directed. 

The court ordered the petition to be re-numbered by the NHRC as a “complaint” for 

monitoring and disposing of as per the law. 

The NHRC was asked to pass necessary orders to ensure the authorities work vibrantly. 
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CNBCTV 18 

SC transfers PIL seeking implementation of law on mental health care to NHRC 

The top court took on record an affidavit filed by the Centre and noted that statutory 

authorities have been constituted to implement the Mental Healthcare Act, 2017. 

https://www.cnbctv18.com/india/sc-transfers-pil-seeking-implementation-of-law-on-

mental-health-care-to-nhrc-19729226.htm 

By PTI October 28, 2025, 2:43:50 PM IST (Published) 

3 Min Read 

The Supreme Court on Tuesday, October 28, transferred to the National Human 

Rights Commission a PIL for the implementation of a 2017 law on safeguarding 

the rights and needs of persons with mental illnesses and asked it to monitor 

the matter. 

A bench comprising Justices PS Narasimha and R Mahadevan said the rights body 

should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018. 

 

The top court took on record an affidavit filed by the Centre and noted that statutory 

authorities have been constituted to implement the Mental Healthcare Act, 2017. 

 

It, however, noted that the petitioner has sought several other "prayers". These shall also 

be monitored by the NHRC. 

The top court had previously said that Parliament enacted the Mental Healthcare Act in 

2017 which contemplates establishment of a Central Mental Health Authority (CMHA), 

State Mental Health Authority (SMHA) and Mental Health Review Board (MHRB). On 

March 2, it directed the Centre to file an affidavit indicating the establishment and 

functioning of the three bodies. 

The affidavit should also show the statutory and mandatory appointments to the authority 

and the review board. 

On January 3, 2019, the apex court issued notices to the Centre, all states and Union 

Territories on the petition which claimed that non-implementation of provisions of the Act 

by the states and UTs was a gross violation of life and liberty of the citizens. 

 

The PIL argued that persons with mental illnesses were chained in a faith-based mental 

asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health 

Care Act 2017. The court examined the photos of such patients calling it a matter of great 

concern. 
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The bench said chaining people with mental illness was violative of their rights under 

Article 21 of the Constitution, which deals with life and personal liberty, and their dignity 

cannot be compromised. 

According to the PIL, chaining a person suffering from mental illness is a blatant violation 

of a provision of the 2017 Act which says that every such person shall not only have a 

right to live with dignity but he or she shall be protected from cruel, inhuman and 

degrading treatment. 

Referring to the National Mental Health Survey 2016, the petitioner claimed that around 

14 per cent of India’s population requires active mental health interventions and around 

2 per cent Indians were suffering from severe mental disorders. 
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Law Beat 

Supreme Court Transfers Plea on Implementation of Mental Healthcare Act to 

NHRC 

Supreme Court directed the National Human Rights Commission to monitor the 

implementation of the Mental Healthcare Act, 2017, ensuring protection and dignity for 

persons with mental illness across India 

https://lawbeat.in/amp/top-stories/supreme-court-transfers-plea-on-implementation-of-

mental-healthcare-act-to-nhrc-1536174 

By :  Sukriti Mishra 

Update: 2025-10-28 07:46 GMT 

Supreme Court transfers PIL on Mental Healthcare Act implementation to NHRC, 

directing the rights body to oversee protection of mentally ill persons and ensure 

compliance with the 2017 law  

The Supreme Court on Tuesday transferred to the National Human Rights Commission 

(NHRC) a PIL seeking effective implementation of the Mental Healthcare Act, 2017, and 

directed the rights body to oversee compliance with the law meant to safeguard the rights 

and dignity of persons with mental illnesses. 

The Bench of Justices P.S. Narasimha and R. Mahadevan observed that the NHRC, 

being a statutory authority empowered to protect and promote human rights, is best 

placed to monitor the issues raised in the petition filed by Advocate Gaurav Kumar 

Bansal in 2018. 

“The National Human Rights Commission shall monitor the implementation of the Mental 

Healthcare Act, 2017, including the issues raised in the present petition,” the Bench said, 

while formally closing proceedings before the Court. 

The Supreme Court took on record an affidavit filed by the Union Government, noting that 

the Centre had constituted all statutory bodies envisaged under the 2017 Act; the Central 

Mental Health Authority (CMHA), the State Mental Health Authorities (SMHAs) and 

the Mental Health Review Boards (MHRBs) , to ensure the protection of rights and access 

to mental healthcare services across the country. 

However, the Bench clarified that the petitioner’s additional requests, including measures 

to ensure humane treatment of mentally ill persons and steps to prevent rights violations 

in mental health institutions, shall also fall under the NHRC’s ongoing monitoring. 

Earlier, in a series of hearings, the Supreme Court had expressed concern over the slow 

pace of implementation of the Mental Healthcare Act and had, on March 2, directed the 

Centre to file an affidavit detailing the establishment, composition and functioning of the 

CMHA, SMHAs and MHRBs, as well as the appointments made to these statutory bodies. 
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The petition filed in 2018 had drawn the Court’s attention to the continued chaining of 

patients with mental illnesses in faith-based mental asylums in Budaun district of Uttar 

Pradesh, describing the practice as “cruel, inhuman and degrading.” The petitioner had 

produced photographs showing patients in chains, prompting the Court to term the matter 

“a grave violation of human dignity.” 

The Bench had earlier observed that such practices violated Article 21 of the Constitution, 

which guarantees the right to life and personal liberty, and stressed that “the dignity of 

persons suffering from mental illness cannot be compromised under any circumstance.” 

The PIL argued that the non-implementation of the 2017 Act by several states and Union 

Territories amounted to a gross violation of the fundamental rights of persons with mental 

illnesses. It urged the Court to ensure that all provisions of the Mental Healthcare Act are 

enforced uniformly across India, including the requirement for humane treatment, 

community-based rehabilitation, and protection against arbitrary detention or restraint. 

Citing the National Mental Health Survey 2016, the petitioner pointed out that nearly 14% 

of India’s population requires active mental health intervention, and that about 2% of 

Indians suffer from severe mental disorders. He argued that despite the alarming 

prevalence of mental illness, institutional neglect, lack of trained professionals, and 

inadequate infrastructure continued to deny affected persons their statutory and 

constitutional rights. 

On January 3, 2019, the Apex Court had issued notices to the Centre, all States and 

Union Territories, seeking a response on the PIL and directing them to file status reports 

on the implementation of the Act. 

The Mental Healthcare Act, 2017, which came into force on May 29, 2018, replaced the 

earlier 1987 law and brought India’s legal framework in line with international human 

rights standards, particularly the UN Convention on the Rights of Persons with Disabilities 

(UNCRPD). It guarantees every person with mental illness the right to live with dignity, 

protection from cruel and degrading treatment, and access to affordable mental 

healthcare and community-based services. 

Case Title: Gaurav Kumar Bansal v. Union of India & Ors. 

Hearing Date: October 28, 2025 

Bench: Justices P.S. Narasimha and R. Mahadevan 
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Law Trend 

Supreme Court Transfers PIL on Mental Healthcare Act Implementation to NHRC 

for Monitoring 

https://lawtrend.in/supreme-court-transfers-pil-on-mental-healthcare-act-

implementation-to-nhrc-for-monitoring/ 

By Law Trend 

October 28, 2025 12:37 PM 

The Supreme Court on Tuesday transferred a public interest litigation (PIL) seeking 

effective implementation of the Mental Healthcare Act, 2017 to the National Human Rights 

Commission (NHRC), directing the rights body to oversee compliance with the law across 

the country. 

A Bench of Justices P.S. Narasimha and R. Mahadevan was hearing a petition filed in 

2018 by advocate Gaurav Kumar Bansal, which sought the enforcement of statutory 

safeguards and rights of persons with mental illnesses. The court noted that while 

statutory authorities have been constituted under the Act, several broader issues raised 

in the PIL would also need continuous oversight. 

“The National Human Rights Commission shall monitor the implementation of the Mental 

Healthcare Act, 2017, and the prayers made in the petition,” the Bench directed, while 

taking on record the affidavit filed by the Union government. 

The PIL, filed seven years ago, highlighted serious lapses in enforcing the provisions of 

the 2017 law, including the establishment and functioning of key statutory bodies such as 

the Central Mental Health Authority (CMHA), State Mental Health Authorities (SMHAs), 

and Mental Health Review Boards (MHRBs). 

Earlier, on March 2, the Supreme Court had asked the Centre to file an affidavit detailing 

the constitution and operation of these authorities, along with information on statutory 

appointments. The affidavit submitted by the government has now been formally taken 

on record. 

The petitioner had drawn the court’s attention to a disturbing incident from Budaun district 

in Uttar Pradesh, where people with mental illnesses were allegedly chained in a faith-

based asylum. The court, while examining photographs of the patients, termed the act a 

“matter of great concern” and held it violative of their fundamental rights under Article 

21 of the Constitution, which guarantees life and personal liberty. 

The Bench reiterated that chaining individuals suffering from mental illness amounts to 

cruel, inhuman and degrading treatment, directly infringing upon the dignity and rights 

guaranteed by law. It underscored that Section 20 of the Mental Healthcare Act, 

2017 confers on every person with mental illness the right to live with dignity and 

protection from inhuman treatment. 

LAW TREND, Online, 29.10.2025
Page No. 0, Size:(0)cms X (0)cms.

https://lawtrend.in/supreme-court-transfers-pil-on-mental-healthcare-act-implementation-to-nhrc-for-monitoring/
https://lawtrend.in/supreme-court-transfers-pil-on-mental-healthcare-act-implementation-to-nhrc-for-monitoring/


 

 

According to Bansal’s petition, the continued non-implementation of the Act by states and 

Union Territories constitutes a “gross violation of life and liberty of citizens.” It cited 

the National Mental Health Survey 2016, which estimated that nearly 14% of India’s 

population requires active mental health interventions, while around 2% suffer from 

severe mental disorders. 

The petition urged the top court to ensure that the Act’s mechanisms are effectively put 

in place to address the acute shortage of mental health infrastructure and safeguard the 

rights of vulnerable individuals. 

With the transfer of the matter to the NHRC, the Commission will now be responsible for 

monitoring the implementation of the Mental Healthcare Act, 2017, including the 

establishment and functioning of statutory authorities and the protection of rights of 

persons with mental illnesses across India. 
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Assam Tribune 

SC hands over Mental Healthcare Act plea to NHRC, seeks regular monitoring 

https://assamtribune.com/national/sc-hands-over-mental-healthcare-act-plea-to-nhrc-

seeks-regular-monitoring-1595976 

New Delhi, Oct 28: The Supreme Court on Tuesday transferred a PIL on implementing 

the 2017 Mental Healthcare Act to the National Human Rights Commission (NHRC) and 

directed the commission to monitor its enforcement. 

A bench comprising Justices P S Narasimha and R Mahadevan said the rights body 

should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018. 

The top court took on record an affidavit filed by the Centre and noted that statutory 

authorities have been constituted to implement the Mental Healthcare Act, 2017. 

It, however, noted that the petitioner has sought several other "prayers" and "these shall 

also be monitored by the NHRC". 

Earlier, the top court noted that Parliament enacted the Mental Healthcare Act in 2017 

which contemplates establishment of a Central Mental Health Authority (CMHA), State 

Mental Health Authority (SMHA) and Mental Health Review Board (MHRB). 

On March 2, it directed the Centre to file an affidavit detailing the establishment and 

functioning of these three bodies. 

Along with it, the affidavit should also show the statutory and mandatory appointments to 

the authority and the review board. 

On January 3, 2019, the apex court issued notices to the Centre, all states and Union 

Territories on the petition which claimed that non-implementation of provisions of the Act 

by the states and UTs was a gross violation of life and liberty of the citizens. 

The PIL argued that persons with mental illnesses were chained in a faith-based mental 

asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health 

Care Act 2017. 

The court examined the photos of such patients calling it a matter of great concern. 

The bench said chaining people with mental illness was violative of their rights under 

Article 21 of the Constitution, which deals with life and personal liberty, and their dignity 

cannot be compromised. 

According to the PIL, chaining a person suffering from mental illness is a blatant violation 

of a provision of the 2017 Act which says that every such person shall not only have a 

right to live with dignity but he or she shall be protected from cruel, inhuman and 

degrading treatment. 
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Referring to the National Mental Health Survey 2016, the petitioner claimed that around 

14 per cent of India's population requires active mental health interventions and around 

2 per cent Indians were suffering from severe mental disorders. 

PTI 
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ET LegalWorld 

SC transfers PIL seeking implementation of law on mental health care to NHRC 

A bench comprising Justices P S Narasimha and R Mahadevan said the rights body 

should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018. 

https://legal.economictimes.indiatimes.com/amp/news/web-stories/supreme-court-

transfers-pil-on-mental-health-rights-to-nhrc-for-monitoring/124871897 

Online Bureau  | PTI 

Updated On Oct 28, 2025 at 04:29 PM IST 

New Delhi: The Supreme Court, today, transferred to the National Human Rights 

Commission a PIL for the implementation of a 2017 law on safeguarding the rights and 

needs of persons with mental illnesses and asked it to monitor the matter. 

 

A bench comprising Justices P S Narasimha and R Mahadevan said the rights body 

should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018. 

 

The top court took on record an affidavit filed by the Centre and noted that statutory 

authorities have been constituted to implement the Mental Healthcare Act, 2017. 

 

It, however, noted that the petitioner has sought several other "prayers". These shall also 

be monitored by the NHRC. 

The top court had previously said that Parliament enacted the Mental Healthcare Act in 

2017 which contemplates establishment of a Central Mental Health Authority (CMHA), 

State Mental Health Authority (SMHA) and Mental Health Review Board (MHRB). On 

March 2, it directed the Centre to file an affidavit indicating the establishment and 

functioning of the three bodies. 

The affidavit should also show the statutory and mandatory appointments to the authority 

and the review board. 

On January 3, 2019, the apex court issued notices to the Centre, all states and Union 

Territories on the petition which claimed that non-implementation of provisions of the Act 

by the states and UTs was a gross violation of life and liberty of the citizens. 

 

The PIL argued that persons with mental illnesses were chained in a faith-based mental 

asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health 

Care Act 2017. The court examined the photos of such patients calling it a matter of great 

concern. 

 

The bench said chaining people with mental illness was violative of their rights under 
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Article 21 of the Constitution, which deals with life and personal liberty, and their dignity 

cannot be compromised. 

According to the PIL, chaining a person suffering from mental illness is a blatant violation 

of a provision of the 2017 Act which says that every such person shall not only have a 

right to live with dignity but he or she shall be protected from cruel, inhuman and 

degrading treatment. 

Referring to the National Mental Health Survey 2016, the petitioner claimed that around 

14 per cent of India's population requires active mental health interventions and around 

2 per cent Indians were suffering from severe mental disorders. 
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The Print 

SC directs NHRC to monitor treatment at faith-based mental health facilities 

The apex court said the NHRC may issue notices to Central and state mental health 

authorities, seeking compliance reports on faith-based mental asylums and care of 

mentally ill persons. 

https://theprint.in/india/sc-directs-nhrc-to-monitor-treatment-at-faith-based-mental-

health-facilities/2772298/ 

ANI | 28 October, 2025 08:11 pm IST 

New Delhi: The Supreme Court on Tuesday directed the National Human Rights 

Commission (NHRC) to monitor all concerned authorities with respect to the health 

treatment of persons placed in (or near) faith-based ‘mental asylums’. 

A bench of Justices PS Narasimha and R Mahadevan transferred a 2018 plea that sought 

directions for the immediate release, care and treatment of persons with mental illness 

confined in a faith-based asylum at Badaun, Uttar Pradesh, to the NHRC. 

Additionally, the plea had also sought directions to all concerned state authorities to 

implement the provisions of the Mental Healthcare Act, 2017, including the establishment 

of authorities, boards, rules, and regulations under the Act. 

“We are of the opinion that interest of justice will be subserved if we direct the NHRC to 

monitor the writ petition and pass necessary directions after hearing the statutory 

authorities. In view of the above, the WP is transferred to NHRC for being renumbered as 

a complaint and for monitoring and disposing of it as per law”, the court noted. 

During the hearing, the apex court asked petitioner Advocate Gaurav Bansal that the plea 

dates back to 2018 and the court has already issued directions in this regard, so what 

remains to be dealt with in the plea. 

Bansal submitted that in many mental asylums, patients with mental illness are being 

treated by way of the faith on which the asylum is based. 

“In most of such places, in Hanuman Mandirs and Madarsas, the faith-based asylums are 

keeping persons and treating them on the basis of their faith”, Bansal said. 

After hearing the petitioner briefly, the apex court was of the view that these grounds are 

generalised, having been dealt with by the Court earlier. The Court thus suggested that 

the NHRC can be asked to monitor this regard. 

The apex court also suggested that the NHRC can issue notices to all concerned 

authorities, such as the Central and State Mental Health Authorities, seeking their 

responses regarding compliance with the court’s directions for the proper functioning of 

faith-based mental asylums and the treatment of mentally challenged persons placed in 

them. 
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The apex court has also directed NHRC to ensure that the states which have yet to 

constitute the concerned authorities as per law in this regard to comply with the directions 

of the Court and to ensure they are functioning vibrantly. (ANI) 
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Devdiscourse 

Supreme Court Orders NHRC to Oversee Faith-Based Mental Asylum Cases 

The Supreme Court has assigned the NHRC to oversee the treatment of individuals in 

faith-based mental asylums, transferring a 2018 case to the commission. The decision 

seeks to ensure compliance with the Mental Healthcare Act, 2017, ensuring proper care 

and adherence to legal protocols in such institutions. 

https://www.devdiscourse.com/article/headlines/3676115-supreme-court-orders-nhrc-to-

oversee-faith-based-mental-asylum-cases 

Devdiscourse News Desk | Updated: 28-10-2025 19:53 IST | Created: 28-10-2025 19:53 

IST 

In a significant move, the Supreme Court has tasked the National Human Rights 

Commission (NHRC) with the responsibility of monitoring the health treatment of 

individuals in faith-based mental asylums. 

A bench consisting of Justices PS Narasimha and R Mahadevan transferred a 2018 plea 

concerning the immediate release and treatment of such individuals to the NHRC. 

The court aims for the NHRC to ensure adherence to the Mental Healthcare Act, 2017, 

including the setup of necessary authorities and regulations. 

During the session, Advocate Gaurav Bansal highlighted ongoing issues with treatment 

based on faith at various mental asylums. 

The court has requested the NHRC to seek compliance from Central and State Mental 

Health Authorities regarding previous directives. 

The NHRC is also asked to ensure that states fully establish relevant authorities for 

vibrant functioning as per law. 
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Devdiscourse 

Supreme Court Shifts Focus on Mental Health Rights to NHRC 

The Supreme Court transferred a Public Interest Litigation (PIL) concerning the 2017 

Mental Healthcare Act to the National Human Rights Commission (NHRC) for monitoring. 

The PIL cited non-implementation of the Act and highlighted human rights violations 

occurring in mental asylums, calling for urgent attention to improve the situation. 

https://www.devdiscourse.com/article/law-order/3676153-supreme-court-clarifies-ipc-

section-195a-as-cognisable-offence 

Devdiscourse News Desk | New Delhi | Updated: 28-10-2025 12:27 IST | Created: 28-10-

2025 12:27 IST 

The Supreme Court has allocated a Public Interest Litigation concerning the 2017 Mental 

Healthcare Act to the National Human Rights Commission (NHRC) for closer review and 

supervision. This decision was announced by a bench consisting of Justices P S 

Narasimha and R Mahadevan, urging NHRC to oversee the petition initiated by advocate 

Gaurav Kumar Bansal. 

Accompanying the Supreme Court's ruling was an affidavit from the Centre, 

acknowledging the establishment of necessary statutory bodies like the Central Mental 

Health Authority. However, the petition points to broader areas requiring oversight, 

prompting the court to reinforce its directions on monitoring. 

The PIL highlighted grave issues, including chaining of mentally ill patients in faith-based 

asylums. The court emphasized that such practices violate Article 21 of the Constitution, 

which ensures life and personal liberty, and urged swift action to uphold the dignity of the 

affected individuals. 

(With inputs from agencies.) 
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National Herald 

Supreme Court transfers mental health rights PIL to NHRC for monitoring 

Plea argues that around 14% of India’s population needs mental health intervention, 

nearly 2% suffers from severe mental disorders 

https://www.nationalheraldindia.com/amp/story/health/supreme-court-transfers-mental-

health-rights-pil-to-nhrc-for-monitoring 

By NH Digital 

Published: 28 Oct 2025, 8:54 PM IST 

The Supreme Court on Tuesday transferred to the NHRC (National Human Rights 

Commission) a PIL (public interest litigation) seeking implementation of the Mental 

Healthcare Act, 2017, and directed the rights body to monitor the matter to ensure 

protection of the rights and dignity of persons with mental illnesses. 

A bench comprising Justices P.S. Narasimha and R. Mahadevan said the NHRC should 

take charge of overseeing compliance with the provisions of the Act while considering the 

other prayers made in the petition. 

The PIL, filed in 2018 by advocate Gaurav Kumar Bansal, had raised serious concerns 

over the lack of enforcement of the 2017 legislation and instances of human rights 

violations involving people with mental illnesses. 

Taking on record an affidavit filed by the Union government, the bench noted that statutory 

authorities envisaged under the law — the Central Mental Health Authority, the State 

Mental Health Authorities (SMHAs) and the Mental Health Review Boards — had been 

constituted. 

However, the court observed that several issues raised by the petitioner remained 

unresolved and must continue to be monitored by the NHRC. 

“Since statutory authorities have now been established, and the grievance relates to 

monitoring the implementation of the Act, we are transferring the matter to the NHRC for 

appropriate follow-up and supervision,” the bench said. 

Case background 

The Mental Healthcare Act, 2017 was enacted by Parliament to safeguard the rights of 

persons with mental illness, including the right to live with dignity, access to treatment, 

and protection from inhuman or degrading practices. 

On 2 March 2023, the Supreme Court had directed the Centre to file an affidavit 

confirming the establishment and functioning of the statutory bodies and the 

appointments made under the Act. 
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Earlier, on 3 January 2019, the apex court had issued notices to the Centre, all states 

and Union Territories on the PIL, which alleged that the non-implementation of the Act 

amounted to a violation of Article 21 of the Constitution — the right to life and personal 

liberty. 

The petition cited distressing conditions in a faith-based mental asylum in Budaun, Uttar 

Pradesh, where patients were allegedly chained, calling it a gross breach of the law and 

human dignity. The bench had then remarked that such practices were 'a matter of great 

concern” and “an affront to constitutional values'. 

Petitioner’s contentions 

Bansal, citing the National Mental Health Survey 2016, argued that around 14 per cent of 

India’s population requires active mental health intervention and nearly 2 per cent suffer 

from severe mental disorders. 

He contended that chaining or restraining persons with mental illnesses violates Section 

20 of the 2017 Act, which guarantees protection from cruel, inhuman and degrading 

treatment. 

“Every person with mental illness shall have the right to live with dignity,” the Act states 

— a principle the petitioner argued has been systematically neglected. 

The Supreme Court’s transfer of the case marks a significant shift from judicial oversight 

to institutional monitoring by the NHRC, which is expected to seek regular compliance 

reports from the Centre and states to ensure humane and lawful treatment of individuals 

with mental illnesses. 
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Vartha Bharati 

SC transfers PIL seeking implementation of law on mental health care to NHRC 

https://english.varthabharati.in/india/sc-transfers-pil-seeking-implementation-of-law-on-

mental-health-care-to-nhrc 

Vartha Bharati | 28-10-2025 | 12:26:00 IST 

New Delhi (PTI): The Supreme Court on Tuesday transferred to the National Human 

Rights Commission a PIL for the implementation of a 2017 law on safeguarding the rights 

and needs of persons with mental illnesses and asked it to monitor the matter. 

A bench comprising Justices P S Narasimha and R Mahadevan said the rights body 

should monitor the petition filed by advocate Gaurav Kumar Bansal in 2018. 

The top court took on record an affidavit filed by the Centre and noted that statutory 

authorities have been constituted to implement the Mental Healthcare Act, 2017. 

It, however, noted that the petitioner has sought several other "prayers". These shall also 

be monitored by the NHRC. 

The top court had previously said that Parliament enacted the Mental Healthcare Act in 

2017 which contemplates establishment of a Central Mental Health Authority (CMHA), 

State Mental Health Authority (SMHA) and Mental Health Review Board (MHRB). On 

March 2, it directed the Centre to file an affidavit indicating the establishment and 

functioning of the three bodies. 

The affidavit should also show the statutory and mandatory appointments to the authority 

and the review board. 

On January 3, 2019, the apex court issued notices to the Centre, all states and Union 

Territories on the petition which claimed that non-implementation of provisions of the Act 

by the states and UTs was a gross violation of life and liberty of the citizens. 

The PIL argued that persons with mental illnesses were chained in a faith-based mental 

asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health 

Care Act 2017. The court examined the photos of such patients calling it a matter of great 

concern. 

The bench said chaining people with mental illness was violative of their rights under 

Article 21 of the Constitution, which deals with life and personal liberty, and their dignity 

cannot be compromised. 

According to the PIL, chaining a person suffering from mental illness is a blatant violation 

of a provision of the 2017 Act which says that every such person shall not only have a 

right to live with dignity but he or she shall be protected from cruel, inhuman and 

degrading treatment. 
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Referring to the National Mental Health Survey 2016, the petitioner claimed that around 

14 per cent of India's population requires active mental health interventions and around 

2 per cent Indians were suffering from severe mental disorders. 
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ANI News 

SC directs NHRC to monitor treatment of persons placed in faith-based mental 

asylums 

https://www.aninews.in/news/national/general-news/sc-directs-nhrc-to-monitor-

treatment-of-persons-placed-in-faith-based-mental-asylums20251028194657/ 

ANI | Updated: Oct 28, 2025 19:46 IST 

New Delhi [India], October 28 (ANI): The Supreme Court on Tuesday directed the 

National Human Rights Commission (NHRC) to monitor all concerned authorities with 

respect to the health treatment of persons placed in (or near) faith-based mental asylums. 

A bench of Justices PS Narasimha and R Mahadevan transferred a 2018 plea that sought 

directions for the immediate release, care and treatment of persons with mental illness 

confined in a faith-based asylum at Badaun, Uttar Pradesh, to the NHRC. 

Additionally, the plea had also sought directions to all concerned state authorities to 

implement the provisions of the Mental Healthcare Act, 2017, including the establishment 

of authorities, boards, rules, and regulations under the Act. 

"We are of the opinion that interest of justice will be subserved if we direct the NHRC to 

monitor the writ petition and pass necessary directions after hearing the statutory 

authorities. In view of the above, the WP is transferred to NHRC for being renumbered as 

a complaint and for monitoring and disposing of it as per law", the court noted. 

During the hearing, the apex court asked petitioner Advocate Gaurav Bansal that the plea 

dates back to 2018 and the court has already issued directions in this regard, so what 

remains to be dealt with in the plea. 

Bansal submitted that in many mental asylums, patients with mental illness are being 

treated by way of the faith on which the asylum is based. 

"In most of such places, in Hanuman Mandirs and Madarsas, the faith-based asylums are 

keeping persons and treating them on the basis of their faith", Bansal said. 

After hearing the petitioner briefly, the apex court was of the view that these grounds are 

generalised, having been dealt with by the Court earlier. The Court thus suggested that 

the NHRC can be asked to monitor this regard. 

The apex court also suggested that the NHRC can issue notices to all concerned 

authorities, such as the Central and State Mental Health Authorities, seeking their 

responses regarding compliance with the court's directions for the proper functioning of 

faith-based mental asylums and the treatment of mentally challenged persons placed in 

them. 

The apex court has also directed NHRC to ensure that the states which have yet to 

constitute the concerned authorities as per law in this regard to comply with the directions 

of the Court and to ensure they are functioning vibrantly. (ANI) 
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Bharat Express 

सुप्रीम कोर्ट ने 2017 मानससक स्वास्थ्य असिसनयम पर जनसित यासिका NHRC को सकया र््ाांसफर 

सुप्रीम कोर्ट ने 2017 के मानससक स्वास्थ्य देखभाल असिसनयम को लागू करने की माांग वाली जनसित 

यासिका में राष्ट्र ीय मानवासिकार आयोग (एनएिआरसी) में र्र ाांसफर कर सदया िै. 

https://bharatexpress.com/legal/sc-transfers-pil-on-mental-healthcare-act-2017-to-nhrc-

581934 

गोपाल कृष्ण October 28, 2025 5:48 pm 

Edited by Vaibhav Gupta 

सुप्रीम कोर्ट ने 2017 के मानससक स्वास्थ्य देखभाल असिसनयम को लागू करने की माांग वाली जनसित 

यासिका में राष्ट्र ीय मानवासिकार आयोग (एनएिआरसी) में र्र ाांसफर कर सदया िै. जस्टिस पीएस नरससम्हा 

और जस्टिस आर मिादेवन की बेंि ने यि आदेश सदया िै. साथ कोर्ट ने इस मामले में कें द्र सरकार द्वारा 

दायर िलफनामे को ररकॉर्ट पर ले सलया िै. 

NHRC को पक्षकार बनने का समला सनदेश 

कोर्ट ने किा सक मानससक स्वास्थ्य देखभाल कानून 2017 को लागू करने के सलए वैिासनक प्रासिकरण गसित 

सकए गए िैं. यि यासिका वकील गौरव कुमारबांसल ने 2018 में दायर सकया था, सजनकी यासिका पर कोर्ट 

ने एनएिआरसी को पक्षकार बनाने का सनदेश सदया था. 

मामले की सुनवाई के दौरान कोर्ट ने कें द्र सरकार की ओर से पेश एसर्शनल सॉसलससर्र जनरल ऐश्वयाट भार्ी 

से यासिकाकताट को कें द्र सरकार का िलफनामा मुिैया कराने का आदेश सदया था. सुप्रीम कोर्ट ने सांकेत 

सदया था सक मानससक स्वास्थ्य देखभाल कानून 2017 को लागू करने के सलए जनसित यासिका को 

एनएिआरसी को र्र ाांसफर सकया जा सकता िै. 

यासिकाकताट ने कमेर्ी के गिन का सदया सुझाव 

मामले की सुनवाई के दौरान यासिकाकताट गौरव बांसल ने किा था सक कानून के कायाटन्वयन की सनगरानी 

के सलए सुप्रीम कोर्ट के पूवट जज की अध्यक्षता में एक ससमसत गसित की जा सकती िै. यासिकाकताट ने इस 

मामले की सनगरानी के सलए सुप्रीम कोर्ट के ररर्ायर्ट जज की अध्यक्षता में एक कमेर्ी के गिन का सुझाव 

सदया था. लेसकन कोर्ट ने यासिकाकताट के इस सुझाव को मानने से इनकार कर सदया था. कोर्ट ने किा था 

सक िम समानाांतर तांत्र निी ां बना सकते िै. 

कायाटन्वयन में लापरवािी का आरोप 

दायर यासिका में कें द्रीय मानससक स्वास्थ्य प्रासिकरण, राज्य मानससक स्वास्थ्य प्रासिकरण और मानससक 

स्वास्थ्य पुनरावलोकन बोर्ट की स्थापना और कायाटन्वयन में लापरवािी का आरोप लगाया गया िै. बता दें  सक 

उत्तर प्रदेश के बदायूां के छोरे्-बड़े सरकार दरगाि में मानससक रूप से बीमार लोगोां को ईलाज के नाम पर 

जांजीर से बाांि कर रखने पर सुप्रीम कोर्ट नाराजगी जता िुका िै. 
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कोर्ट ने किा था सक मानससक रूप से बीमार शख्स को िेन में बाांिकर निी ां रखा जा सकता िै ये उनके 

असिकारोां और उनके सम्मान के स्टखलाफ िै. कोर्ट ने किा था सक एक मानससक रोगी भी इांसान िै, उसकी 

अपनी भी गररमा िै. अगर वो सिांसक भी िै, तो उन्हें अकेले रखा जा सकता िै, िेन में बाांिना समािान निी ां. 
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Law Trend 

मानसिक स्वास्थ्य असिकार कानून पर दायर यासिका एनएिआरिी को िुपुदद करने का िुप्रीम 

कोर्ट का आदेश 

https://lawtrend.in/supreme-court-mental-healthcare-act-nhrc-monitoring/ 

By Law Trend | October 28, 2025 12:38 PM 

सुप्रीम कोर्ट ने मंगलवार को मानससक स्वास्थ्य देखभाल असिसनयम, 2017 के प्रभावी सियान्वयन से जुडी 

एक जनसित यासिका को राष्ट्र ीय मानवासिकार आयोग (NHRC) को भेज सदया िै और सनदेश सदया िै सक 

आयोग इस कानून के अनुपालन की सनगरानी करेगा। 

न्यायमूसतट पी. एस. नरससम्हा और न्यायमूसतट आर. मिादेवन की पीठ ने असिवक्ता गौरव कुमार बंसल द्वारा 

2018 में दायर यासिका पर सुनवाई करते हुए यि आदेश पाररत सकया। अदालत ने किा सक कें द्र सरकार 

ने कानून के तित आवश्यक वैिासनक प्रासिकरणो ंका गठन कर सदया िै, लेसकन यासिका में मांगी गई अन्य 

राितो ंपर भी सनगरानी आवश्यक िै। 

“राष्ट्र ीय मानवासिकार आयोग मानससक स्वास्थ्य देखभाल असिसनयम, 2017 के सियान्वयन और यासिका में 

की गई प्राथटनाओ ंकी सनगरानी करेगा,” पीठ ने किा और कें द्र द्वारा दायर िलफनामे को असभलेख पर सलया। 

2018 में दायर यि जनसित यासिका राज्ो ंऔर कें द्रशाससत प्रदेशो ं द्वारा मानससक स्वास्थ्य देखभाल 

असिसनयम, 2017 के प्राविानो ंके अनुपालन में गंभीर िूक का मुद्दा उठाती िै। असिसनयम के तित कें द्रीय 

मानससक स्वास्थ्य प्रासिकरण (CMHA), राज् मानससक स्वास्थ्य प्रासिकरण (SMHA) और मानससक 

स्वास्थ्य पुनरावलोकन बोर्ट (MHRB) की स्थापना का प्राविान िै। 

इस वर्ट 2 मािट को सुप्रीम कोर्ट ने कें द्र को सनदेश सदया था सक वि एक िलफनामा दाखखल करे सजसमें इन 

तीनो ंप्रासिकरणो ंकी स्थापना और कायटप्रणाली का सववरण िो। अब यि िलफनामा न्यायालय में दजट कर 

सलया गया िै। 

यासिकाकताट ने अदालत के समक्ष उत्तर प्रदेश के बदायंू सजले के एक आस्था-आिाररत मानससक आश्रम का 

मामला भी रखा था, जिां मानससक रोसगयो ंको जंजीरो ंमें जकडे रखने का आरोप था। न्यायालय ने इन 

तस्वीरो ंको देखकर सिंता व्यक्त की और किा सक यि अनुचे्छद 21 के तित जीवन और व्यखक्तगत स्वतंत्रता 

के असिकार का घोर उलं्लघन िै। 

पीठ ने दोिराया सक मानससक रूप से बीमार व्यखक्तयो ंको जंजीरो ं में बांिना “िूर, अमानवीय और 

अपमानजनक व्यविार” िै और उनकी गररमा को ठेस पहंुिाता िै। अदालत ने स्पष्ट् सकया सक मानससक 

स्वास्थ्य देखभाल असिसनयम, 2017 की िारा 20 के तित प्रते्यक व्यखक्त को गररमा के साथ जीवन जीने और 

अमानवीय व्यविार से सुरक्षा का असिकार प्राप्त िै। 
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असिवक्ता बंसल ने अपनी यासिका में किा सक राज्ो ंऔर कें द्रशाससत प्रदेशो ंद्वारा कानून के प्राविानो ंको 

लागू न करना नागररको ंके जीवन और स्वतंत्रता के असिकार का गंभीर उलं्लघन िै। उन्ोनें राष्ट्र ीय मानससक 

स्वास्थ्य सवेक्षण 2016 का िवाला देते हुए बताया सक भारत की लगभग 14 प्रसतशत आबादी को ससिय 

मानससक स्वास्थ्य िस्तके्षप की आवश्यकता िै, जबसक करीब 2 प्रसतशत लोग गंभीर मानससक सवकारो ंसे 

ग्रस्त िैं। 

यासिका में अदालत से अनुरोि सकया गया था सक वि यि सुसनसित करे सक असिसनयम के तित बनाए गए 

तंत्र को प्रभावी रूप से लागू सकया जाए तासक मानससक स्वास्थ्य ढांिे की कमी को दूर सकया जा सके और 

मानससक रूप से बीमार व्यखक्तयो ंके असिकारो ंकी रक्षा िो सके। 

अब सुप्रीम कोर्ट के आदेश के बाद राष्ट्र ीय मानवासिकार आयोग (NHRC) इस मामले की सनगरानी करेगा 

और यि सुसनसित करेगा सक मानससक स्वास्थ्य देखभाल असिसनयम, 2017 के प्राविानो ंको देशभर में प्रभावी 

रूप से लागू सकया जाए, साथ िी संबंसित प्रासिकरणो ंऔर बोर्ों का गठन व संिालन सुिारू रूप से िो। 
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Hindustan 

मानसिक स्वास्थ्य देखभाल पर यासिका एनएिआरिी को हस्ाांतररत 

संके्षप: सुप्रीम कोर्ट ने मानससक बीमारियो ंसे ग्रस्त व्यक्तियो ंके असिकािो ंकी सुिक्षा के सिए 2017 के कानून 

के कायाटन्वयन के संबंि में जनसित यासिका को िाष्ट्र ीय मानवासिकाि आयोग को स पंा। कोर्ट ने NHRC 

को... 

https://www.livehindustan.com/ncr/new-delhi/story-supreme-court-transfers-petition-for-

mental-health-rights-protection-to-nhrc-201761672868184.html 

Tue, 28 Oct 2025 11:04 PM Newswrap सिन्दुस्तान , नई सदल्ली 

नई सदल्ली, एजेंसी। सुप्रीम कोर्ट ने मानससक बीमारियो ंसे ग्रस्त व्यक्तियो ंके असिकािो ंऔि आवश्यकताओ ं

की सुिक्षा के सिए 2017 के एक कानून के सियान्वयन के सिए दायि जनसित यासिका मंगिवाि को िाष्ट्र ीय 

मानवासिकाि आयोग (एनएिआिसी) को िस्तांतरित कि दी औि उसे मामिे की सनगिानी किने को किा। 

जक्तिस पीएस निससम्हा औि जक्तिस आि मिादेवन की पीठ ने किा, मानवासिकाि आयोग को असिविा 

ग िव कुमाि बंसि द्वािा 2018 में दायि यासिका पि ग ि किना िासिए। शीर्ट अदाित ने कें द्र द्वािा दायि 

ििफनामे पि ग ि सकया औि किा सक मानससक स्वास्थ्य देखभाि असिसनयम, 2017 को िागू किने के 

सिए वैिासनक प्रासिकिण गसठत सकए गए िैं। 

बिििाि, उसने यि भी किा सक यासिकाकताट ने कई अन्य ''मांग'' भी की िैं। इनकी सनगिानी भी 

एनएिआिसी द्वािा की जाएगी। 
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The Print Hindi 

मानसिक स्वास्थ्य देखभाल पर कानून के सियान्वयन िे िंबंसित यासिका एनएिआरिी को 

हस्ांतररत 

https://hindi.theprint.in/india/petition-related-to-implementation-of-law-on-mental-health-

care-transferred-to-nhrc/886868/?amp 

भाषा | 28 October, 2025 

नयी दिल्ली, 28 अकू्टबर (भाषा) उच्चतम न्यायालय ने मानदिक बीमाररय ों िे ग्रस्त व्यक्तिय ों के अदिकार ों 

और आवश्यकताओों की िुरक्षा के दलए 2017 के एक कानून के दियान्वयन के दलए िायर जनदित यादिका 

मोंगलवार क  राष्ट्र ीय मानवादिकार आय ग (एनएिआरिी) क  िस्ताोंतररत कर िी और उिे मामले की 

दनगरानी करने क  किा। 

न्यायमूदति पी एि नरदिम्हा और न्यायमूदति आर मिािेवन की पीठ ने किा दक मानवादिकार आय ग क  

अदिविा गौरव कुमार बोंिल द्वारा 2018 में िायर यादिका पर गौर करना िादिए। 

शीषि अिालत ने कें द्र द्वारा िायर िलफनामे पर गौर दकया और किा दक मानदिक स्वास्थ्य िेखभाल 

अदिदनयम, 2017 क  लागू करने के दलए वैिादनक प्रादिकरण गदठत दकए गए िैं। 

बिरिाल, उिने यि भी किा दक यादिकाकताि ने कई अन्य ‘‘माोंग’’ भी की िैं। इनकी दनगरानी भी 

एनएिआरिी द्वारा की जाएगी। 

उच्चतम न्यायालय ने पिले किा था दक िोंिि ने 2017 में मानदिक स्वास्थ्य िेखभाल अदिदनयम पाररत 

दकया था, दजिमें कें द्रीय मानदिक स्वास्थ्य प्रादिकरण (िीएमएिए), राज्य मानदिक स्वास्थ्य प्रादिकरण 

(एिएमएिए) और मानदिक स्वास्थ्य िमीक्षा ब र्ि (एमएिआरबी) की स्थापना का प्राविान िै। ि  मािि क  

न्यायालय ने कें द्र क  इन तीन ों दनकाय ों की स्थापना और कायिप्रणाली का दववरण िेते हुए एक िलफनामा 

िाक्तखल करने का दनिेश दिया। 

उच्चतम न्यायालय ने तीन जनवरी, 2019 क  कें द्र, िभी राज्य ों और कें द्र शादित प्रिेश ों क  उि यादिका 

पर न दिि जारी दकया था दजिमें िावा दकया गया था दक राज्य ों और कें द्र शादित प्रिेश ों द्वारा अदिदनयम के 

प्राविान ों क  लागू न करना नागररक ों के जीवन और स्वतोंत्रता का घ र उल्लोंघन िै। 

जनदित यादिका में किा गया िै दक मानदिक स्वास्थ्य िेखभाल अदिदनयम 2017 के प्राविान ों का उल्लोंघन 

करते हुए उत्तर प्रिेश के बिायूों दजले में एक िमि आिाररत मानदिक आश्रय स्थल में मानदिक बीमाररय ों िे 

ग्रस्त व्यक्तिय ों क  जोंजीर ों िे बाोंि दिया गया िै। अिालत ने ऐिे र दगय ों की तस्वीर ों पर गौर दकया और इिे 

बहुत दिोंता का दवषय बताया। 

पीठ ने किा दक मानदिक बीमारी िे ग्रस्त ल ग ों क  जोंजीर ों में बाोंिना िोंदविान के अनुचे्छि 21 के तित 

उनके अदिकार ों का उल्लोंघन िै, ज  जीवन और व्यक्तिगत स्वतोंत्रता िे िोंबोंदित िै और उनकी गररमा िे 

िमझौता निी ों दकया जा िकता। 

भाषा ग ला वैभव 
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Greater Kashmir 

UT of J&K can’t have Human Rights Body of its own: CM 

“The National Human Rights Commission (NHRC) covers the Union Territories of Jammu 

and Kashmir, Delhi, and Ladakh,” Omar Abdullah said, adding that a separate 

commission for J&K could only be constituted after the restoration of statehood 

https://www.greaterkashmir.com/kashmir/ut-of-jk-cant-have-human-rights-body-of-its-

own-cm/ 

ZEHRU NISSA | October 29, 2025 12:33 am 

Srinagar, Oct 28: Chief Minister Omar Abdullah on Tuesday told the Legislative Assembly 

that the Union Territory of Jammu and Kashmir cannot have its own Human Rights 

Commission under the existing constitutional framework. 

Responding to Congress MLA Nizamuddin Bhat’s plea seeking permission to introduce 

a private member’s bill for the establishment of a local human rights body, the Chief 

Minister said that the J&K Reorganisation Act does not provide for the creation of such 

an institution. 

“The National Human Rights Commission (NHRC) covers the Union Territories of Jammu 

and Kashmir, Delhi, and Ladakh,” Omar Abdullah said, adding that a separate 

commission for J&K could only be constituted after the restoration of statehood. 

He recalled that before August 2019, Jammu and Kashmir had its own fully functional 

State Human Rights Commission (SHRC), which actively dealt with cases of alleged 

rights violations. “That law was among those removed from the Statute Book after the 

reorganisation of the state,” he said. “Now, the UT is under the purview of the NHRC.” 

The Chief Minister rejected the argument that the absence of a local body had left a 

vacuum in rights protection mechanisms. “It is incorrect to say there is no redressal 

system in place. The mechanism exists — the only difference is that the NHRC now 

performs this role instead of the SHRC,” he clarified. 

However, MLA Nizamuddin Bhat insisted that a dedicated institution within Jammu and 

Kashmir was essential. He said that the NHRC remained largely inaccessible to ordinary 

citizens and was unable to handle the sheer volume of cases from the region. “A localised 

mechanism for monitoring, investigating, and addressing allegations of human rights 

violations is needed to fill the visible institutional gap,” Bhat argued. 

He added that the people of J&K must feel confident that their rights are protected. “Over 

the decades, our situation has shown how necessary such a body is,” the MLA said. 

The proposed bill was among 41 private members’ bills listed for introduction during the 

session, but was not allowed on what the government termed “technical grounds.” “No 

such possibility exists under the J&K Reorganisation Act,” the Chief Minister reiterated. 
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Devdiscourse 

Jammu and Kashmir Assembly Rejects Controversial Land Bill 

The Jammu and Kashmir Assembly rejected a bill sought by PDP MLA Wahid Para to 

grant proprietary rights to houses illegally built on government land. Chief Minister Omar 

Abdullah opposed the bill, warning it would encourage land grabs. The bill was defeated 

in a voice vote. 

https://www.devdiscourse.com/article/law-order/3676126-jammu-and-kashmir-

assembly-rejects-controversial-land-bill?amp 

Devdiscourse News Desk | Srinagar | India 

Updated: 28-10-2025 19:58 IST | Created: 28-10-2025 19:58 IST 

The Jammu and Kashmir Assembly has decisively rejected a controversial bill proposed 

by PDP MLA Wahid Para. The bill aimed to grant ownership rights to residents occupying 

houses built on government and community lands. Chief Minister Omar Abdullah 

vehemently opposed the bill, labeling it as a potential catalyst for rampant land grabbing. 

The bill intended to leverage Article 21 of the Constitution, which guarantees the 'right to 

shelter,' but was met with significant opposition for bypassing legal precedents. Abdullah 

recalled the defunct 'Roshni' scheme, drawing parallels to underscore the risks of passing 

such legislation without stringent checks. 

The bill was ultimately put to a vote in the Assembly, where it found minimal support, 

leading to its defeat. Abdullah emphasized the government's commitment to lawful 

housing schemes like the Pradhan Mantri Awas Yojana, which prioritizes providing land 

for house construction to the landless, rather than legalizing illegal occupations. 

(With inputs from agencies.) 
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Kashmir Life 

Nizamuddin Bhat Withdraws Bill Seeking Separate Human Rights Commission for 

Jammu Kashmir 

https://kashmirlife.net/nizamuddin-bhat-withdraws-bill-seeking-separate-human-rights-

commission-for-jammu-kashmir-410985/ 

By  KL News Network  - 2:34 pm October 28, 2025 

SRINAGAR: The Jammu Kashmir Legislative Assembly on Tuesday witnessed a spirited 

debate after MLA Nizamuddin Bhat moved a Private Member’s Bill seeking the 

establishment of an independent institution for merchandising and monitoring human 

rights in the Union Territory. The bill was later withdrawn following clarification from the 

Chief Minister that such a body cannot be constituted under the current Union Territory 

framework. 

Presenting the bill, Bhat argued that Jammu Kashmir urgently required a dedicated 

human rights commission to address growing grievances and ensure justice without bias. 

“The credibility of both the State and National Human Rights Commissions has often been 

questioned because they function under the government. Law-enforcing agencies 

sometimes cause stress and fear among citizens. We need a legislative forum for human 

rights that acts independently and restores people’s faith,” Bhat said, describing his 

proposal as an “enabling law” that would complement the national framework. 

Responding to the motion, the Chief Minister acknowledged the concerns raised but 

explained that existing legal constraints prevent the establishment of a separate human 

rights body in Jammu Kashmir. “Before 2019, we had our own State Human Rights 

Commission which functioned effectively. However, after our status was changed to a 

Union Territory, several laws were repealed, and this commission was among them,” the 

Chief Minister said. 

He clarified that under the present arrangement, human rights issues in Jammu and 

Kashmir fall under the jurisdiction of the National Human Rights Commission (NHRC). 

“As a Union Territory, we cannot have a separate human rights institution. Section 35 of 

the Jammu and Kashmir Reorganisation Act, 2019, does not permit the Legislative 

Assembly to enact such a law. Once statehood is restored, all institutions, including the 

State Human Rights Commission, will be revived,” the Chief Minister assured. 

Bhat reiterated the urgent need for an independent mechanism but ultimately decided to 

withdraw his bill. “I hope that when statehood is restored, the government will act swiftly 

to reconstitute the Human Rights Commission so that victims of violations may find a 

platform for justice,” he said before formally retracting the proposal. 
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Deccan Chronicle 

J&K Assembly Rejects Bill On State Land Ownership 

https://www.deccanchronicle.com/nation/jk-assembly-rejects-bill-on-state-land-

ownership-1913169 

Yusuf Jameel | 28 October 2025 

SRINAGAR: The Omar Abdullah-led government on Tuesday rejected a private 

member's bill introduced by opposition People’s Democratic Party (PDP) MLA Waheed 

Ur Reman Parra, which aimed to grant ownership rights to occupants on state land. 

During the ongoing session of the J&K Legislative Assembly, Chief Minister Omar 

Abdullah opposed the proposal, stating that individuals residing illegally on such land 

cannot be conferred ownership. He questioned how government land could be granted 

to those who had occupied it illegally. He, however, also said, “The government is 

committed to providing land to landless families through proper channels and legal 

frameworks.” 

He urged Parra to withdraw the bill, but the MLA refused. Subsequently, Speaker Abdul 

Rahim Rather formally rejected it after all legislators except three members including Para 

himself opposed the motion. 

PDP president and former Chief Minister Mehbooba Mufti accused Abdullah of reneging 

on his commitment to the issue. She in a post on ‘X’ said, “The BJP’s threat to block the 

passage of the PDP’s land regularisation (anti-bulldozer) bill which they branded as the 

“Land Jihad Bill” was fulfilled today, ironically, by the ruling NC government itself.” 

She added, “The Chief Minister, who had earlier assured that any pro people initiative 

from the PDP would face no obstacles under his leadership, has once again reneged on 

his word. This marks yet another U-turn added to his growing list of unfulfilled guarantees 

and promises. It is deeply unfortunate that a bill aimed at securing a roof over the heads 

of the poorest of the poor is now being portrayed as an act of land grabbing. Even more 

tragic is that it was rejected by the very House these people overwhelmingly trusted and 

elected barely a year ago.” 

The Chief Minister also refused to support a private member's bill to establish a Lokayukta 

in the Union Territory, asserting that only states have the authority to set up such an 

institution under existing laws. The proposal, moved by CPI(M) MLA Mohammad Yousuf 

Tarigami, aimed to enable inquiries into corruption allegations against public servants. 

Abdullah urged Tarigami to withdraw the bill, explaining that Section 63 of the Lokpal and 

Lokayuktas Act, 2013, limits the anti-corruption agency's establishment to states, not 

Union Territories like J&K. “As a Union Territory, we do not have the powers to appoint a 

Lokayukta," the Chief Minister stated, emphasising the legal constraints imposed by the 

J&K Reorganisation Act, 2019. The rejection sparked a broader debate on governance 
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and accountability, with members linking it to the long-pending demand for restoring 

statehood to J&K. 

The House rejected another private member's bill introduced by Congress MLA 

Nizamuddin Bhat to establish a dedicated J&K Human Rights Protection Commission. 

Chief Minister Abdullah opposed the measure, arguing that post-2019 reorganisation, the 

UT falls under the jurisdiction of the National Human Rights Commission (NHRC), 

rendering a local body redundant and legally unfeasible without restoring full statehood. 

“The Bill can only be reconsidered after statehood is restored to Jammu and Kashmir,” 

Abdullah stated in the House, echoing similar reasoning used earlier in the session to 

reject a proposal for a Lokayukta. 

Bhat's bill sought to create an independent commission with powers to investigate 

violations, recommend remedies, and promote awareness—addressing what the MLA 

described as a “visible gap” in localised human rights protections in a conflict-sensitive 

region. Proponents, including Bhat, emphasised it as a “democratic necessity” for 

accessible redressal, but the proposal was defeated following the Chief Minister's 

intervention and lack of support from ruling NC members. 

The House held an extensive discussion on the rising menace of drug addiction, with 

members demanding urgent, coordinated action to protect the youth. The debate 

stemmed from a question by BJP MLA Surjeet Singh on measures to combat drug abuse 

across the Union Territory. 

Health and Medical Education Minister Sakina Itoo outlined a multi-departmental strategy 

involving awareness, prevention, and rehabilitation. “The government is collaborating with 

School Education, Higher Education, and Medical Education departments to bolster these 

initiatives,” she said. Asserting that drug awareness is now part of the school curriculum, 

with plans for regular sessions during morning assemblies, she said, “It is our collective 

responsibility to shield the young generation from drugs. We are committed to 

rehabilitating victims and enhancing preventive measures.”. 

NC MLA Tanvir Sadiq called for making drug awareness a compulsory subject with 

dedicated teachers in every class. The government reported functional de-addiction 

centres across districts, managed by professionals, alongside outreach in schools, 

colleges, and panchayats via camps and door-to-door surveys. 

Responding to a query, the government revealed 3,61,146 educated unemployed youth 

registered as of September 2025 including over 2.08 lakh in Kashmir Division and 1.52 

lakh in Jammu Division. Srinagar tops with 23,826, followed by Anantnag (32,298), 

Pulwama (28,671), Kathua (26,798), and Kulgam (21,446) and lowest in Kishtwar (8,870) 

and Reasi (12,376). Of the total, 2,33,845 are male and 1,27,301 female. 

The government also said that under Mission Youth and Mission YUVA, the Employment 

Department aims to create 4.25 lakh opportunities via 1.37 lakh entrepreneurship units, 

emphasising self-employment, startups, and skills. It further informed the House that 
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district-level centres host Career Melas and Rozgar Melas to foster innovation and 

livelihoods. “Our goal is to direct educated youth toward productive paths and 

entrepreneurship,” the government stated. 

In response to PDP MLA Parra's query, the government said the Chief Minister's promise 

of 200 free electricity units will roll out post-commissioning of rooftop solar systems under 

PM Surya Ghar: Muft Bijli Yojana. It will cover 2.22 lakh Antyodaya Anna Yojana 

households with 2-kW systems each. 

The government said that detailed project reports and tenders are in preparation at 

DISCOMs, with in-principle approval from the Ministry of New and Renewable Energy for 

the RESCO/Utility-Led Aggregation model. Once operational, systems will deliver up to 

200 units monthly, ensuring sustainability for power corporations, it added. 

It further stated that delays stem from procedural steps like DPRs, tenders, and model 

setup. Additionally, 6.52 lakh smart meters have been installed (2.81 lakh in the last two 

years) under the Revamped Distribution Sector Scheme and PM's Development 

Package. Declaring that no privatisation is planned, the government said that service 

providers handle implementation under strict oversight. 

Replying to Peoples Conference MLA Sajad Gani Lone, the General Administration 

Department Minister disclosed ₹ 31,75,32,400 were collected as application fees by the 

J&K Public Service Commission and Services Selection Board. He said that no proposal 

exists to abolish these fees. 

Noisy scenes erupted in the House after the Speaker rejected a BJP adjournment motion 

for discussing the “humanitarian crisis” from recent floods. BJP MLA Pawan Gupta sought 

to suspend Question Hour, but Rather deemed it not recent, noting prior discussions, a 

Chief Minister's reply, and a related resolution scheduled for Wednesday. 

BJP members protested with slogans demanding “justice for Jammu,” but relented after 

the Speaker cited rules. The government pegged flood losses to agriculture and allied 

sectors at ₹ 209 crore, with a relief request report to be sent to the Centre. 

Earlier, Health and Education Minister Itoo strongly objected to BJP MLAs repeatedly 

raising the issue of “discrimination against the Jammu region.” She retorted, “It has 

become your habit to allege discrimination against Jammu, which is completely baseless. 

You are playing to the gallery”. 

Speaker Rather ruled that questions on departments under the Lieutenant Governor (e.g., 

Home) are inadmissible under the J&K Reorganisation Act. This led to deleting a query 

by AIP MLA Sheikh Khursheed on delays in ex-gratia payments under SRO-43 for 

violence victims' families, including specific cases and timelines for settlements. 
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ETV Bharat 

J&K Govt Rejects Bill To Create Human Rights Forum, Cong MLA Withdraws 

Proposal 

Before Article 370 abrogation, the erstwhile state of Jammu and Kashmir had its own 

State Human Rights Commission, but it was scrapped after August 2019. 

https://www.etvbharat.com/amp/en/bharat/j-and-kashmir-govt-rejects-bill-to-create-

human-rights-forum-congress-mla-withdraws-proposal-enn25102803669 

By ETV Bharat English Team 

Published : October 28, 2025 at 4:51 PM IST 

2 Min Read 

Srinagar: Citing the inability of the Jammu and Kashmir legislature to make laws that 

contravene the parliament of the country, the chief minister Omar Abdullah on Tuesday 

argued against setting up a monitoring mechanism for the protection of human rights in 

the union territory. 

He was responding to a Congress legislator from Bandipora, Nizam-ud-Din Bhat, who 

moved a private member’s bill for the creation of ‘Legislative Forum for Monitoring and 

Protection of Human Rights in Union Territory of Jammu and Kashmir’ in the ongoing 

session of the Jammu and Kashmir legislature in Srinagar. 

Arguing in support of the bill, Bhat said that his private member’s bill does not overtake 

the National Human Rights Commission (NHRC) but becomes an enabler for helping the 

purpose of the commission. 

He said that the human rights violations in Jammu and Kashmir, a conflict-ridden place, 

where state and non-state actors violated the human rights of the people, and external 

forces exploited these allegations at the global level for malign campaigning. 

He said the forum should become an enabler for the human rights institutions, as victims 

here do not get justice due to the misuse of excessive law. “Law enforcement agencies 

haven't been fair in identifying the real perpetrator." 

Further arguing for his bill, he said that a representative forum from all sides of the house 

would ensure the victims would get justice, and propaganda would be addressed. “This 

becomes absolutely imperative to have such a forum without any delay. NHRC is an 

independent institution, and the legislative forum he had suggested was an enabling 

institution," he said. 

Chief Minister Omar Abdullah said that the Jammu and Kashmir Reorganisation Act 2019 

doesn't allow the legislature to create such an institution and pass the bill. Citing Section 

35 of the Act, Omar said that if the law is repugnant to the law of the parliament, the 

Jammu and Kashmir assembly can not make any such law. 
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Omar argued that a scrapped State Human Rights Commission was created keeping in 

view the situation in Jammu and Kashmir. He said that the forum suggested by the 

legislator has a direct link with NHRC. “If the situation changes (in Jammu and Kashmir), 

you won't have any requirement to bring such a legislation. 

Bhat withdrew the bill after stating that the chief minister is functioning in a restrictive 

atmosphere. “Let history take it down as our helplessness. Feeling oppressed, I withdraw 

the bill,” he said. 

Before the abrogation of Article 370 on August 5, 2019, the erstwhile state of Jammu and 

Kashmir had its own State Human Rights Commission, but it was scrapped after August 

2019. Hundreds of cases filed by the families and victims of the human rights violations, 

the SHRC heard many such cases and directed action and compensation in several 

cases. However, when the SHRC was scrapped, all such cases were either transferred 

to NHRC or remained unaddressed. 
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Ommcom News 

Noisy Scenes In J&K Assembly After NC, BJP MLAs Accuse Each Other Of 

Discrimination 

https://ommcomnews.com/india-news/noisy-scenes-in-jk-assembly-after-nc-bjp-mlas-

accuse-each-other-of-discrimination/ 

by OMMCOM NEWS |  October 28, 2025 in Nation 

Srinagar: Jammu and Kashmir (J&K) Assembly witnessed noisy scenes on Tuesday 

when the Opposition Bharatiya Janata Party (BJP) and ruling National Conference (NC) 

MLAs accused each other of regional discrimination. 

Noisy scenes erupted in the House after BJP MLA Shakti Parihar accused the J&K 

Education Department of discriminating against the Jammu region. 

The allegations sparked a heated exchange between the BJP and National Conference 

members. Education Minister, Sakina Itoo, strongly denied the charges, calling them 

baseless and politically-motivated. 

As tempers flared, members from both sides engaged in loud arguments, forcing the 

Speaker to intervene to restore order in the House. The issue was later deferred. 

Education Minister Itoo told the BJP MLAs that J&K has one government and there is no 

question of discrimination between the two regions. 

Then Peoples Democratic Party (PDP) MLA, Waheed ur Rehman Parra presented a Bill 

for regularisation of ‘Kachariae (Grazing Land)’ and state land and allotment of ownership 

rights to occupants of these lands. 

Chief Minister Omar Abdullah asked the PDP MLA that how could the House allot unlawful 

lands to occupants. In turn, Waheed Para told the junior Abdullah “not to be afraid of the 

BJP” because he alleged that the party had called allotment of land to occupants in the 

Valley as ‘land Jihad’. 

CM Omar Abdullah also told NC MLA Mir Saifullah to withdraw a Bill presented by him on 

Casual Labourers and Daily Wagers saying that the matter is already under review by a 

committee headed by the Chief Secretary. “We want to resolve it, but need exact data 

before proceeding”, CM Omar Abdullah said. 

Congress MLA, Nizam-ud-Din Bhat’s Bill on Human Rights Protection Bill was also 

rejected in the House as CM Omar Abdullah said post-2019, Jammu and Kashmir is 

covered under the National Human Rights Commission, and the Bill can be reconsidered 

only after statehood is restored. 

(IANS) 
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Verdictum 

Police Expected To Treat Women With Dignity, Refrain From Using Inappropriate 

Or Unparliamentary Language: Delhi High Court 

The Delhi High Court was considering a Writ Petition seeking direction to the National 

Human Rights Commission to take action in the representation made by him. 

https://www.verdictum.in/court-updates/high-courts/delhi-high-court/thoppani-sanjeev-

rao-v-national-human-rights-commission-ors-police-treat-women-with-dignity-1595970 

By Sheetal Joon | |28 Oct 2025 2:00 PM IST 

Justice Sanjeev Narula, Delhi High Court 

The Delhi High Court has remarked that the Police Officials are expected to treat women 

with dignity and they must refrain from using inappropriate or unparliamentary language. 

The Court was considering a Writ Petition seeking direction to the National Human Rights 

Commission to take action in the representation made by the Petitioner. 

The Bench of Justice Sanjeev Narula observed, "With respect to Prayer B, the Court finds 

no reason to frame any such guidelines. It is beyond dispute that police officials are 

expected to treat women with dignity and must refrain from using inappropriate or 

unparliamentary language. Hence, the prayer sought is misconceived." 

The Petitioner was represented by Advocate Kanika Saini while the Respondent was 

represented by Special Public Prosecutor Anupam S. Sharrma. 

The Petitioner had prayed that guidelines be framed directing the Police station to treat 

women respectfully and no unparliamentary language shall be used by Police officials in 

specific with any women. 

The Court refused to frame any such guidelines, stating that such behaviour is 'expected' 

out of the Police Officials and urged them to refrain from using inappropriate or 

unparliamentary language, particularly against women. 

The Petition was accordingly disposed of. 

Cause Title: Thoppani Sanjeev Rao v. National Human Rights Commission & Ors. 

Appearances: 

Petitioner- Advocate Kanika Saini, Advocate Puneet Kumari, Advocate Prem Latha, 

Advocate Divya Mathur, 

Respondent- Special Public Prosecutor Anupam S. Sharrma. 
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Times of India 

Police are expected to treat women with dignity and refrain from using 

inappropriate language: Delhi HC 

https://timesofindia.indiatimes.com/city/delhi/police-are-expected-to-treat-women-with-

dignity-and-refrain-from-using-inappropriate-language-delhi-

hc/amp_articleshow/124876922.cms 

TNN | Oct 28, 2025, 21:06 IST 

New Delhi: Police officers are expected to treat women with dignity and must refrain from 

using inappropriate or unparliamentary language, Delhi High Court has stressed. 

The observation came as the court took up a petition filed by Thoppani Sanjeev Rao, who 

had sought the framing of specific guidelines mandating that women be treated 

respectfully in police stations. 

She argued that, despite an explicit directive from the National Human Rights 

Commission (NHRC) requiring police action within four weeks, no such guidelines had 

been issued. 

Justice Sanjeev Narula, however, declined to issue such orders, noting that these 

expectations were already implicit in the conduct required of public servants. "The court 

finds no reason to frame any such guidelines. It is beyond dispute that police officers are 

expected to treat women with dignity and must refrain from using inappropriate or 

unparliamentary language. Hence, the prayer sought is misconceived," the judge said. 
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Janta Se Rishta 

विविशा में िरिष्ठ नागरिक पि हमला, एनएचआिसी सिस्य वियंक कान ंगो ने मांगी सख्त कािरिाई  

https://jantaserishta.com/local/madhya-pradesh/senior-citizen-attacked-in-vidisha-nhrc-

member-priyank-kanungo-demands-strict-action--4349399 

29 अकू्तबर 2025 

जिले में एक वररष्ठ नागररक और समािसेवी पर हुए हमले के मामले ने तूल पकड़ जलया है। राष्ट्र ीय 

मानवाजिकार आयोग (NHRC) के सदस्य जियंक कानंूगो ने इस घटना को बेहद गंभीर बताते हुए कहा जक 

जवजदशा में अजिवक्ता और िनसंघ-भािपा से लंबे समय से िुडे़ रहे जवमल िकाश तारण पर हमला न केवल 

मानवाजिकारो ंका उलं्लघन है, बल्कि सामाजिक सौहादद  जबगाड़ने की साजिश का जहस्सा ितीत होता है। 

जियंक कानंूगो ने मंगलवार को कहा जक “जवजदशा में हुई यह घटना अतं्यत ज ंतािनक है। एक वररष्ठ नागररक 

और रािनीजतक-सामाजिक के्षत्र में सजिय व्यल्कक्त पर हमला कर उनकी वीजियो ररकॉजििंग को सोशल 

मीजिया पर इस नीयत से फैलाया गया, जिससे समाि में वैमनस्य और जवभािन का माहौल बनाया िा सके।” 

उन्ोनें इस मामले में िशासन से सख्त कारदवाई की मांग की है। 

सूत्रो ंके अनुसार, जवमल िकाश तारण पर कुछ अज्ञात लोगो ंने जववाजदत बयान को लेकर हमला जकया था। 

घटना के बाद तारण को हिी  ोटें आईं, िबजक हमलावर मौके से फरार हो गए। जफलहाल पुजलस ने 

अज्ञात आरोजपयो ंके ल्किलाफ मामला दिद कर िां  शुरू कर दी है। 

एनए आरसी सदस्य ने कहा जक वररष्ठ नागररको ंऔर सामाजिक कायदकतादओ ंकी सुरक्षा सुजनजित करना 

िशासन की जिमे्मदारी है। उन्ोनें यह भी कहा जक “ऐसी घटनाएं न केवल एक व्यल्कक्त पर हमला हैं, बल्कि 

लोकतांजत्रक मूल्ो ंऔर अजभव्यल्कक्त की स्वतंत्रता पर भी  ोट हैं।” 

इस बी , स्थानीय भािपा नेताओ ंऔर अजिवक्ता संघ ने भी घटना की जनंदा की है और दोजियो ंकी िल्द 

जगरफ्तारी की मांग की है। पुजलस अिीक्षक ने बताया जक आरोजपयो ंकी पह ान की िा रही है और उन्ें 

िल्द जगरफ्तार जकया िाएगा। 
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Dainik Bhaskar 

वरिष्ठ वकील पि हमले का मामला NHRC पहुंचा:ववविशा SP को नोविस जािी कि 2 हफे्त में माुंगी 

रिपोिट; BJP नेता पि धमकाने का आिोप 

https://www.bhaskar.com/local/mp/vidisha/news/the-case-of-attack-on-a-senior-lawyer-

reached-the-nhrc-136272391.html 

विविशा 12 घंटे पहले 

विविशा के एक 70 िर्षीय िरिष्ठ अवििक्ता पि हुए हमले के मामले का िाष्ट्र ीय मानिाविकाि आयोग 

(NHRC) ने संज्ञान वलया है। आयोग ने विविशा पुवलस अिीक्षक (SP) को नोवटस जािी कि िो सप्ताह के 

भीति विसृ्तत कािरिाई रिपोटर (ATR) प्रसु्तत किने का वनिेश विया है। िकील ने एक भाजपा नेता औि 

वििायक पि िमकाने औि बाि में एक अज्ञात व्यक्तक्त द्वािा हमला किने का आिोप लगाया है। 

वशकायत के अनुसाि, एक भाजपा नेता औि वििायक ने वशकायतकतार की मां औि बहन के क्तिलाफ अभद्र 

भार्षा का प्रयोग वकया औि उन्हें जान से मािने की िमकी िी। वशकायतकतार, जो 70 िर्षीय िरिष्ठ अवििक्ता 

औि सामावजक कायरकतार हैं, ने आिोप लगाया वक उन्हें लगाताि िमवकयां वमल िही थी।ं 

सहकािी बैंक घोटाले पि सिाल उठाने के बाि से वनशाना अवििक्ता ने बताया वक उन्होनें पहले सोशल 

मीविया पि विविशा वजला सहकािी कें द्रीय बैंक में 94 किोड़ रुपए के संविग्ध लेनिेन को लेकि सिाल 

उठाए थे। उनका आिोप है वक इसके बाि से ही उन्हें वनशाना बनाया जा िहा था। 

शोक सभा में िमकाया, अगले विन हमला वशकायत के मुतावबक, 24 अकू्टबि को एक शोक सभा के 

िौिान, उक्त भाजपा नेता ने अवििक्ता को वफि से िमकाया औि सोशल मीविया पि कुछ भी पोस्ट किने 

पि गंभीि परिणाम भुगतने की चेतािनी िी। इसके अगले ही विन, 25 अकू्टबि को हॉक्तिटल िोि पि एक 

अज्ञात व्यक्तक्त ने उन पि हमला कि विया औि थप्पड़ मािकि फिाि हो गया। 

"िमवकयो ंसे जुड़ा है हमला" अवििक्ता ने आिोप लगाया वक यह हमला पूिर में वमली िमवकयो ंसे जुड़ा हुआ 

है। उन्होनें सुिक्षा प्रिान किने औि आिोवपयो ंके क्तिलाफ एफआईआि िजर किने की मांग की थी, लेवकन 

आिोप है वक अब तक कोई ठोस कािरिाई नही ंहुई थी। 

NHRC ने मांगा CCTV फुटेज औि CDR मामले की गंभीिता को िेिते हुए, िाष्ट्र ीय मानिाविकाि आयोग 

के सिस्य वप्रयांक कानूनगो की अध्यक्षता िाली पीठ ने इसे मानिाविकाि संिक्षण अविवनयम, 1993 की 

िािा 12 के तहत संज्ञान में वलया है। आयोग ने एसपी विविशा को िो सप्ताह के भीति घटना से जुडे़ सीसीटीिी 

फुटेज, सीिीआि विििण औि सोशल मीविया पि िायिल िीवियो की फॉिें वसक रिपोटर प्रसु्तत किने का 

वनिेश विया है। 

आयोग बोला- प्रथम दृष्ट्या मानिाविकाि उलं्लघन आयोग ने कहा वक वशकायत में लगाए गए आिोप प्रथम 

दृष्ट्या मानिाविकाि उलं्लघन की शे्रणी में आते हैं। मानिाविकाि आयोग के इस हस्तके्षप के बाि विविशा 

पुवलस पि िबाि बढ़ गया है। अब िेिना होगा वक िरिष्ठ अवििक्ता को न्याय वमल पाता है या नही।ं 

 

DAINIK BHASKAR, Online, 29.10.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.bhaskar.com/local/mp/vidisha/news/the-case-of-attack-on-a-senior-lawyer-reached-the-nhrc-136272391.html
https://www.bhaskar.com/local/mp/vidisha/news/the-case-of-attack-on-a-senior-lawyer-reached-the-nhrc-136272391.html


Live Law 

दिल्ली हाईकोर्ट ने अदिम जमानत यादिका खारिज की 

https://hindi.livelaw.in/delhi-high-court/sex-determination-female-foeticide-delhi-high-

court-justice-swarana-kanta-sharma-308038 

28 अकू्तबर 2025 

जेंडर निर्धारण मनिलधओ ंके जीवि के मूल्य को कम करतध िै: निल्ली िधईकोर्ा िे अनिम जमधित यधनिकध 

खधररज की 

निल्ली िधईकोर्ा िे िधल िी में यि नर्प्पणी की नक जेंडर निर्धारण की प्रथध मनिलध जीवि के मूल्य को कम 

करती िै और एक भेिभधव-मुक्त समधज की उम्मीि पर प्रिधर करती िै। 

जस्टिस स्वणा कधंतध शमधा िे यि अवलोकि करते हुए व्यस्टक्त की अनिम जमधित यधनिकध खधररज की, नजस 

पर गैरकधिूिी नलंग निर्धारण करिे और एक मनिलध की मौत कध कधरण बििे कध आरोप िै। 

समधज पर गंभीर प्रभधव 

जस्टिस शमधा िे किध नक यि प्रथध ऐसी संसृ्कनत को बढधवध िेती िै, नजसमें लड़नकयो ंको समुिधय के समधि 

सिस्य के बजधय बोझ के रूप में िेखध जधतध िै। यि गभावती मनिलधओ ंको असुरनित निनकत्सध प्रनियधओ ं

के संपका  में लधकर उिके जीवि को खतरे में डधलती िै। 

कोर्ा िे कडे़ शब्ो ंमें किध, 

"तत्कधल पररवधर से परे ऐसे कधया सधमधनजक नववेक को िष्ट करते िैं और भेिभधव से मुक्त समधज की आशध 

पर प्रिधर करते िैं। यनि ऐसी प्रथधओ ंको जधरी रििे नियध जधतध िै तो यि संिेश जधएगध नक मधिव जीवि कध 

कोई मूल्य ििी ंिै। इसनलए यि आवश्यक िै नक कधिूि निणधायक रूप से िस्तिेप करे और यि स्पष्ट संिेश 

िे नक िर जीवि जेंडर की परवधि नकए नबिध, संरिण और गररमध कध िकिधर िै।" 

मधमले की पृष्ठभूनम और कोर्ा कध निष्कर्ा 

आरोपी पर भधरतीय न्यधय संनितध, 2023 की र्धरधओ ं85, 316(2), 89, और 3(5) के तित मधमलध िजा 

नकयध गयध। उस पर मनिलध की तीसरी गभधावस्थध में अवैर् रूप से अल्ट्र धसधउंड करिे कध आरोप िै, नजसमें 

भू्रण कध नलंग मधिध बतधयध गयध। इसके बधि हुए मेनडकल ऑपरेशि के कधरण मनिलध की मृतु्य िो गई। यि 

भी आरोप लगधयध गयध नक आरोपी PNDT Act कध उलं्लघि करते हुए अवैर् जेंडर निर्धारण को सुगम बिधिे 

वधले एक संगनित नगरोि कध निस्सध थध। 

अनिम जमधित यधनिकध खधररज करते हुए जस्टिस शमधा िे किध नक निल्ली पुनलस की ररपोर्ा के अिुसधर 

आरोपी और उसकध बेर्ध भू्रण कध जेंडर निर्धाररत करिे और समधज के नितो ंके नलए अत्यनर्क िधनिकधरक 

अभ्यधस को सुनवर्धजिक बिधिे के उदे्दश्य से सनिय रूप से अवैर् अल्ट्र धसधउंड कर रिे िैं। कोर्ा िे यि भी 

िोर् नकयध नक आरोपी और उसकध बेर्ध जो पेशे से मोर्र मैकेनिक िै, गभावती मनिलधओ ंकध अवैर् 

अल्ट्र धसधउंड करिे कध एक सधइड नबजिेस िलध रिे िैं। 
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जस्टिस शमधा िे जोर नियध नक ऐसे मधमलो ंमें कोई भी िरमी यध उिधरतध िूसरो ंको इसी तरि के कधया करिे 

के नलए उत्सधनित कर सकती िै। कोर्ा िे किध नक अपरधर् में प्रयुक्त उपकरणो ंकी बरधमिगी, आरोपी से 

निरधसत में पूछतधछ और इसमें शधनमल अन्य व्यस्टक्तयो ंकी पििधि पुिरधवृनि को रोकिे और जवधबिेिी 

सुनिनित करिे के नलए आवश्यक िै। 

कोर्ा िे अंत में किध नक वतामधि मधमले में न्यधय सुनिनित करिे के सधथ-सधथ समधज के व्यधपक नितो ंकी 

रिध और िर अजन्मी कन्यध नशशु के अनर्कधरो ंकी सुरिध के नलए कड़ी कधरावधई आवश्यक िै। यि िेखते 

हुए नक आवेिक जधंि में शधनमल ििी ंहुआ, कोर्ा िे उसकी अनिम जमधित यधनिकध खधररज कर िी। 
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Deep Pandey लाइव हिन्दुस्तान 

संके्षप: यूपी में नगर हनकाय  ंकी बैठक क  लेकर य गी सरकार ने सख्त कदम उठाया िै। हनकाय  ंकी बैठक  ं

में ररशे्तदार  ंकी न  एंट्र ी रिेगी। प्रॉक्सी ररपे्रजेंटे्शन यानी चुने हुए प्रहिहनहिय  ंकी जगि उनके पररजन  ंया 

अन्य व्यक्तिय  ंके बैठक  ंमें शाहमल ि ने की प्रथा पर र क लग गई िै। 

यूपी की य गी सरकार ने प्रदेश के सभी शिरी स्थानीय हनकाय  ं(Urban Local Bodies) में पारदहशििा और 

जवाबदेिी सुहनहिि करने के हलए सख्त कदम उठाया िै। य गी सरकार ने प्रॉक्सी ररपे्रजेंटे्शन (Proxy 

Representation) यानी चुने हुए प्रहिहनहिय  ंकी जगि उनके पररजन  ंया अन्य व्यक्तिय  ंके बैठक  ंमें 

शाहमल ि ने की प्रथा पर र क लगाने के हलए अहिकाररय  ंक  हनदेश जारी हकए िैं। 

इंहियन एक्सपे्रस के मुिाहबक, िेशिल हयू्मि िाइट््स कमीशि (NHRC) से एक पत्र हमलने के बाद 

शिरी स्थानीय हनकाय हनदेशालय ने िाल िी में हिहवजनल कहमश्नर ,ं हजला महजस्ट्र ेट् ,ं नगर आयुि  ंऔर 

नगर पाहलकाओ ंऔर नगर पंचायि  ंके कायिकारी इंजीहनयर  ंक  हलखा िै। नेशनल ि्यूमन राइट््स कमीशन 

ने अपने पत्र में राज्य सरकार क  इस प्रथा पर अंकुश लगाने और हनयम  ंका पालन सुहनहिि करने के हलए 

"प्रभावी" उपाय करने का हनदेश हदया था। एनएचआरसी ने राज्य सरकार क  इस प्रथा पर र क लगाने और 

हनयम  ंका पालन सुहनहिि करने के हलए "प्रभावी" उपाय करने का हनदेश हदया था। 

2012 में जारी एक सरकारी आदेश का संज्ञान लेिे हुए हनदेशालय ने अहिकाररय  ंक  याद हदलाया हक 

हनवािहचि या पदेन महिला पदाहिकारी अपने कििव्य  ंऔर हजमे्मदाररय  ंका व्यक्तिगि रूप से और स्विंत्र 

रूप से पालन करें । 

सरकार ने यि साफ कर हदया िै हक स्थानीय हनकाय  ंके कामकाज में इन प्रहिहनहिय  ंकी ओर से हकसी भी 

ररशे्तदार या हकसी अन्य व्यक्ति क  दखल देने या काम करने की इजाज़ि निी ंदी जानी चाहिए। इस कदम 

का मकसद यि सुहनहिि करना िै हक स्थानीय हनकाय कुशलिा से काम करें , हनयम  ंके अनुसार जनहिि 

में नीहिगि फैसले लें, और संबंहिि अहिहनयम  ंके प्राविान  ंका सख्ती से पालन करें । 

हनदेश में आगे किा गया िै हक यि हनयम पुरुष पदाहिकाररय  ंपर भी समान रूप से लागू ि िा िै, क् हंक 

पररवार का क ई सदस्य या क ई अन्य व्यक्ति नगर पाहलका के प्रशासहनक मामल  ंमें दखल देने या उनकी 

ओर से काम करने की अनुमहि निी ंदी जाएगी। 
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